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F the Administrative Trimumal
Act. 1905 ang
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the pointse mentioned
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18, Is ths asplicetion accompaincd I00/00, far Rs.50/-, -€7
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12. Hag thn 2antlicuant gxhayusg t id 21l aviilable rumldles. \453

13. His tae Index of documants bean filtad and pagination done 3{\
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IN THE CENTR@L AUWINIQTRATIVE TRIBUN@L, HYDERABAD BRA&CH,
AT HYDERABAD

; ; application under Section 19 of the Administrative Tribunals
. Act,”

C. A, No. \9—88 of 1997.

/-\
Betweeni v 4"—4%\*

M. Satyam, S/o. M. Prakasenm, eAkj}LD
| aged 47 years, Accountant, @ i
! 411 India Radio, =1

: Kothaguem = 507 101. *e. Applicant

e (O
- S A Da(:/\%, ) -y i
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1.  lapplication. Hs’*/ . [‘ —
2e h=-8-1581, Transfer policy principles
Cfff"f# 7 communicated by Dy. Director
of Administration (E),¥inistry 112,»— /¥/.
of Information and Broadcasting
to Heads of all India Radio
Stations and Director General,
411 India Rsdio, New Delhi.
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?-1993 copy of the Judgﬂment of Q
the Central Administrative Tribunal
Hyierabad Branch at Hyderabad in

O.A. No. 659/91,

|
|

1-6~1994. Transfer Order No.2/94-5
in letter No. Hyd. No.1 (7) 94~S of

Jl.V.V. Sastry) Station Director,
@ll India Radio, Hyderabad. '

6-&—1994. Application 0.A., No. 638 of

199L filed by the #pplicant before
the!centrel Administrative Tribunal,
Hyd%rabad Branch, Hydergbads

8~6=1994 Judgément of the Central Adminis-
trative Tribunal, Hyderabzd Bench in

5-7T1994 Order on representaticn dated
2~6~1994 by the applicant to the Station
Dirgctor, 211India Radio, Hydersbad,
rejecting the representastion congern-
ing the transfer order to Kothagudem,

12=7-1994 Representation made by the
Applicant, through proper channel to the
Dirdctor General, I-II Section, All India
Radio, New Delhi- 110 001,againt the
transfer to Kothaguden,

2-3=-05 Medical Certificate obtained by
the BApplicant.

25=-4=1995 Medical Certificate obtained

by the Applicant.

§-2-1996 Medical Certificate obtained by
the gpplicant's wife from Sri.Deepti
Rheumatology Centre, A.C. Guards, Hyderabad.

contd. ..3..
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Sl.
No.

124

13,

14,

15.

16.

Description of documents
‘Telied upon.

A WA VN s e meem et ekl Gdrm M T MRS g M s FRAA R SR e M e

25-10-1996 letter given by the
Applicant to the Station Director,

411 India Radio, Hyderabad, regarding
the representatiom the applicant was
alleged to have given to the President,
Administrative Staff Agsociztions

A0=-1=-1997 Representatioﬁ made by the
Applicant to the Station Director, all
India Radio, Hyderabad, requesting his
transfer to Hydersbad, under copy to the
Diregtor General, S.II, all India Radio,
New Delbi.

21-4=1997 Crder of the Staztion Director,
411 India Radlo, Hyderabad afrer the
meeting of the Joint Establishment Committee
for transfer / postings of administrative
staff, rejecting the representation of the
applicant,

25-2-1997 Representation made by the
applicant to the Director ” General, 411

India Radio, New Delhi, through proper §
channel requegting transfer to Hyderabad.

25=2-1997 Letter from Etation Engineer,
Kothagudem, forwarding the representation

0f the Applicant dated 25~2-1997 to Director
General, #11 India Radio, New Delhi request~:
ing transfer to Hyderabad. I
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IN THE CGENTAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BRANG
| AT HYDERABAD.,
0.4, No. 198K of 1997
BETWEEN : |
M. Sgtyam, S/o. M. Prakasam,
Aged 47 |years, @ccountant
all India Radio,
Kothagudem -~ 507 101. ess APPLICANT
4 N D
1
Station Dlrect01}-’
11 |India Radio,
Hyderabad - 500 004,
2. SuiaBatenketeswvarby,
; ﬂg—)!
Dirdetor,
Doordarshan Kendra,
Ramgntagpur,
Hyderabad.
3¢ S
)s
Exeautlv“ Engineer,
~Civil Constructicn VWing,
ALl |India Redic,
Hyderabad. e oo RESPONDENT
Details [0f application :
1« Particulars of the Appligant
The particulars of the Applicant are as stated
in the Cause Title.

notices,

E
Murty, advocate, 301, kanjari #pts., 6-3-1102, n»gbhaé

~HRoad, Somajiguda, Hyderabad - 5C0 Og2.

2. Parbiculars of the Respondents :

processes, etc., is that of his €Gounsel, Dr

as stgte

The particulsrs of the Regpondents are the sar

d in the cause title. Thelr addresses for sen

t
conti,

!
|
|
!
|
!

The address of the fpplicent for service of alf

H

5.

T
5

TH

vice

0‘2"




¥ , , 2
of notice, processes etc., are the same as stated in

the calise title,

]

3« The|Order againgt which the #pplicatién is Kade :

The appiication is filed agalnst the order of
the Joint Establishment Committee, sipned by the Adminis-
tratiﬁe Officer, 4ll India Radio (aIR), Hydersbsd, for
the Station Pirector, All India Radie, Hydersbad,
‘No. Hy¢.1 (7)/97~S dated 21-2~1997, and communicatediito
the Station Engineer, &11 Indis Radio, Kothaguden,

rejecting the request of the petitioner to transfer im

‘to'Hydeiabad. The Station Enginesr was directed to

o communicate the order to the Applicant.{#-13).
Funiz declion of lon Trodumel
b The applicant declares thet the subject-matteér

PN

.0of the|order against which he wants redressal is within

the jurisdiction of the Hon'ble TribunaizyudDV'gﬁﬁ"¢9P
M Geddad pelrminioFolise Thitumaty fek, 1985 .

Se Limitation :

The application is within the limitation
B under [Sec. 21 {1) of administrative Tribumal Zct, 1985,

t

&. Fapts of the Case :

R {a) Tn 1994 the applicant was working as Account

3

| |
Doordarshan Xendra, Hyderabad. 3By his letter Ho, Hy?.1{7)
94~g dlated 1-6-1994, The Station Dirsctor (Sri.V.V.S?stry
9

by name) issued Order Wo,2/94/5-5 transferring the s

—~— R
o D0 e T

cant to 211l Indig Redio, Kothagudem. One other
scccountant working at Eyderabad was transferred to Yellore

and the working st Kothagudam and Nellore were brought

T

to Hyderabazd.

Con'td. » 30 Ld




continuy

)

the appblicant. The gpplicant's wife was working in

POstal

So it])

The transfer order entailed much hardship to

1

Departnent at the Secretariat Post CGffice,Hpderabad.

was not possible for her to move out of Hyderabad

along with the applicant. Her health was pocr and r quired

treatment from specialist medigal doctors. The applicant’s

mother

was aged 75 and wholly dependant upon him. His

mother~in=~law was a Farslysis patient and reguired medical

attention. She was living with the applicanty and his &,

wife,

search

applicant waé studying in the 10th c¢lass, The famil

The applicant's only son was married, and was'|in

of employment at Hydersbad. Fhe only daughter of the

circumstances were (Jwuch that he was to leave the entire

family

appointment at Kothagudem.

Ay

c)

at Hyderabad and proceed alone to take up the

in addition to causing hardship as explained,

the transfer order happened to be,in violation of prilnciple

(IX) contained in Transfer Policy issued by the Director

General

Mo, 11(

stated,

- / . .
a normal rule, a person with longest continuous stayljat

the station,ifrespective of the rank(s) previcusly he

by hin,
purpose
recruid
ing the
mutual

install

-

A1l India Radio, New Delhi, 1n 1981, kn kis Ietter

P —

19/22/81-%0¢r, dated 4—8;1981.{ﬁ-1}. The Principle

twhen the question of transfer is considered,| as

|
1d

15

should ordinaridy be trangferred first, For rhis
the service rendsred at the station as a Local
will not be taken into consideraticn for detefrmin-

longest continuous stay at the gtation. 4lsol, the

,.._
FR™

period of continuous service at the site (s) ©
ation {s) will be excluded for computaftion eof
ous ~-- is more then nineby dsys in a calender|yeart.

!

contd, «dbse




in 19
since
was 1

him,

in breach of tuis principle;

d)
and d
Appli

ring

e)
by C.

re spo

4

‘

o4, there were two othezﬁ%who were at Hyderabé

1986 and one since 1985, whereas the apfiplica

while retainingiap the three U at Hydersbad W

Becanse 0f the harxdship entailed by the trd
isregard to principle (IX) of Transier Policy,
cant made representation on 2-6-1994 +to the tr

authority to reconsider the transier order,

The -Applicant approached this Hon'ble Tribu

4.0, 638 0F 1394 on 6~6—199%’as there was ne

nse to his representation dated 2-6~15%4. Thé
2

n Hydergbad since 1989, The order trgnsferring

nafer
the

ansfer-

nal

Hon'ble

Tribunal, on 8—6-1994; gave a direction to the Dirdctor

Genayl
tion
repre

appli

1)
lette
appli
found
regue
appro

to du

g)
to th
makln

cance

al, 411 India Radio, to whom & copy of the rep

sentation cbonsidering 1t dispassionately, and |
|

cant had applied for leave, it had to be sanct

Cn 5-7=-1994, the transferring authority by
r No. Hyd.1(7/1) 9&-§ of even date, informed t
cant that his rejuest for retention at Hyderab
not entertainable. (£~6). But it was added *
st was noted ahd it would be tconsidered at an
priagte time". The applicant was directed to

ty at Kothagudem.

Ch 12-7-1994, the applicant addressed a let

e Director General of 411 India Radio, New Del

re senta-

dated 2-6-1994 was marked, to dispese of the applicant's

v £ tha

i-o ne(i » ( A"'5 )

he
ad was

hat the

report |

|
|
|
ter |

i,

g a representation about his transfer and requesting
’ |

iilgtion of the transfer.{s-7). No communicatﬁon was
: !

contdesDaes |

o

oo

——




learn

that

L-8=0h agaifst clarificetion from the Station Direﬁ

Al1In

order| dated 1-6-19%4 communicated tTo him, why in th
of transfer clerks, accountant, store-keevers "pick!

chocse method has been adopted for transfer stgfft,

ing t
statl

lesse

o
beesn
probl
Kotha

pollu

A9).

on tTw

{he prpmised comsideration "at an appropriate timev

arriv

i}
repre

perso

5

is representation, But, the applicant reliabl
t from the all Indis Redio Office at Hyderabsad

the Director, by his letter Wo. 7/14/94-5 I1 &

ived by the applicant from the Director of Gene:

3
£
g

>

o
©
joN

he principle that those who stayed longer at t
on should be transferred before those who stay

r pericd are transferred.

The applicant Joined at Kothapguden and has
working at that place till now.
oo
gudem, the climatic conditions there, and gerd

tion by coal dust, the applicant developed ast

dia Radio, Hydersbad in reference tc the trans

Begause of fao

ems entalled by living away from the family at:

S

tor. ©

Ol", P

L

— H’w.—.
M
e

natter

9]
%)
2

E_I
8]
fau
o
T

o 4.@4,1*4 P e — e — ES ) et
=y ()
h
jo]
—H

a1 Q.

hma

kin allergy.
ally advised to have a change of place of WOIQ
He made oral requests to transferring authori
0 occassions,to transfer him to Hydersbad. Bu

7

ed .

On 30-1-1597, the. ) applicant gave a writte

nal and family hardships encountered by virtue

at Kothagudem, the heglth problems of his wifﬁ
t

v, a paralysis patient. {(4-10 and 2-12). The

In March and &pril, 1995, he was

sentation to the Ist resgpondent, setting out hi

({48 &

L

!
H

Ty

ever

:
rover
_f

s

S P A R

of his

who

S

dvised g surgical operation for the knee, his Tother—

!

Station

contde.be.




Engine
No.Hyd
that t
of the
transt
consid
Tregyue
be con
Engine

Thisd

)

Director General,

the St

foryarded by him on 8=9-1997 by his letér No.21(Iig) &
(A-/Ii;‘) 3

Engine

~y

er, Kothagudem, recelved a reply dazted 21-2-97}

A{7}/55~8, from the Ist respondent, to state

three respondents, consideréd my reguest for
er to Hyderabad and found it not possible to
er request. It was added again, that the

st for transfer has been noted" and "it will

sidered at aﬁ appropriate time"., The Station

is the impunged order statedin para 3 above.

On 25-2-97, 1 sent a representatipn to the

ation Engineer, All India Radio, Kothagudenm,

er stated that he was "well gware of his family

problems?® and recommended his'i;ansfer to any statioL

of AIR

no respor .2 from theDirector General, I am approachil

the Hg

k)

the ha

transfer,

agalnst me

my Tep

211l India Radio, New Delhi, to call for clarificéiﬁoJ
o f what
method"

Hyderahad, in implementing the transfer polidy (vide

above’)

JDDK/CDS/DMC at Hyderebad®. Since there has b

n'ble Tribunal,

As I have been nmaking representatiogs about
rdship to which I am put in consequence of the
I believe, I have earned prejudice or bias

from the Transferring authority.' 1f may b

7
resentation that occassioned the Director Gener

appeared to him to be the "pick and choose

adopted by the Station Director, 211 India Ea

-

. On 25-10-96, when I met the Station Directo:

contad

he Joint Establishaent Committee, which consicsts

All India Radio, New Deliki, through

e

er was asked to inform the applicant accordiingly.(4-13).

=8

vhile forwarding the representation, the Station

<.
en

g

al ,'

\¥

dio,

Para g

- lQ?..




s

411 Tndia Radio, Hyderabzd (Jr.V.V. Sastry), my atten-

fen

tion Yas drawn sternly to the representation addresized

rrm— " s——

e
b Mrl Somn, Fresgident, Administrative Staff aSsoci
y s s

=4
17

tion,

-

411 Indis Redio and Televisgion, ladras, to the Secrgtary,

Information and Broadcasting about the harassment which

he was put in connection with tThe transfer. The tion

Direcﬁor'received from me a letter,denying that I hagd been
a victim of the Station Director and that I had not

complained to the Pregdent, Fr.Somu. I gave that legter,

4 o
=N QT

to asduage the feelings of the Station Director,overjthe

President's representation, lest my chance of transfer to |

\

Hyderapad should suffer due to this representation at the

~
o

Association level.(4-1). But the above facts, I believe,
have caused prejudice ard bias against me and my reguest

for a posting at Hyderabad.

i) It is not as though it was not possible to give

the applicant transfer to Hyderabad for want of a vacahcy.

buring|the period when the applicant was seeking a twansfer;
two members in the service, Mr.isker Ali and Smt.Vasanthakoki-

lam were given transfer from'outside.Hydérabad to Hyderabad,
’ !

the former from Nellore tk Doordarshan Xendra, Hydewmabad,

[

and latter from all India Radio, Vijayawada to Commepcial

Broadcgsting Service, 4ll India Radio, Hyderabad.
Smt.D. [Bhanunathl, Heagd Clerk, Doordarshan Kendrg,

Hydersbad, is due to retire on 30th September, 1997.

i
q
%
]

7. Grounds for Relief with Legal Provisions :

(a) As has been stated by this Hon'ble Tribunal

=)

i
s O.4. 659 of 1991, dated 2-1-1992 (4-2), "it is the policy |
’ Contdo e Se s I




PR A%

‘cally and withaut due application of mind to the £

8
of the Central Govermment, as far as possible andvithin
admipistrative feasibility, husband and wife shoulT be
posted in the same station to enable them,to lead jnormal

family life and to ensure education and welfare of |thdr

chilgren". This pol;cy was not given due attentior

in

making the trahsfer order in Jphe,1994.  and even ?fter

the applicant had served two and half years at Kot%agudem

and ?uffered separation from the family, the order%dated

casu

21-211997, was made, as the language in it shows, ih a

1 manner without giving attention to the poliLy
|

pringiple. The exércise of discretion in administrating

the fransfer policy is.,in this case?vitiated for falilure

to give due attention to a matter that ought to hav
|

been \given attention in exercising the discretionary

power.

l

I

b) The order of 21-2-1997, seen in juxtapOSitﬂon'

" with the order of 5-7-1994, both rejécting the request

for pﬁacement at Hyderghad, appears,as reached mech%nim

contained in the representation. The order is thus
void;l Or alternatively, the orger of 21-2-1997 was

resul

applicant for having done no wrong. BHMaking represe

tion fo higher authorities or staff association,is iln

iy |

cts

the

t of influence of bias and prejudice against the

ta-

no way wrong. The order made either with no application

or ‘

of mind/under the influence of bias and prejudice is

vitiagted,

8) Details of the Remedies Exhausted :

contd.

As stated in para 6(j) above, the Applicant’

-9-0

= 1 1 = ]

= = -1 [
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A

has exhausted the remedies for redressal of his grievances.

T hens

fo WO Spomae B Ria nepreaenlodiom K& mo

9) Matters not previously filed or pending in any court :

application, the applicant has not filed any suit, or

In relation to the order impunged in this

initiated any proceeding, before any other court of}iTribunal.

10) E

elief gought :

above,

applic

(a)

(n)

of :

(1)

(i)

In view of the facts stated in para 6

and the legal ground stated in para 7, the

quash the order of 21-2-1997 of the Joint
Establishment Committee constituted by the
three respondents rejecting the representati

of the applicant dated 30-1-1997 ;

direct the committee to reconsider the

representation of the fApplicant in the light

husband and wife employed in the Cent:Ql

ant prays that the Hon'ble Tribunal be pleased| to :

Q
3

The Cenfral Government! s policy to

facilitate as far as possible the

Government Service to work in the same

place ;

The state of health and the particular
hardship experienced by the Applicant|iand
hiewife, a Central Government Employee

working at Hyderabad, who is pf poor fleaglth

contde..0..




_ |
L |
| |

| (iii) The burden on the applicent is looki

|
10

ing
i
afte¥ his aged, sick mother and motﬁ¢

H
in~law, and daughter going through j‘

T

collegiate education, and %

|
to give a spesking order as to why |

i
|
be could not be pogted at Hyderabad. |

ﬂ
11. Iﬁterim order, 1f any prayed for : |

. l

j lPending the decision of this application, |

|
6/ ~ the appPicant preys that 1st respondent be ordered nd?
. “ |

to filllthe vacancy caused by the retirement of ‘
a
Smt.D. ﬁhanumati.

|

!

|
12, En&lbsures:

|

_li)
|
|
)

- i

—
e

|
Postal order for Rs.50/= drewn in the W

ve

name of Registrar, Centresl édministrati
I
Tribunal, Hyderabad Branch. |

l

N
Six copies of 15 docunents (Pages | te '% (2
referred to in the application, along

with 6 coples of the applicetion.

Chronologically arranged index to

|
|
the documents. |1
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workiy

re side

do hereby verify that the contents of paras 3 to 9 are

true 1
beliex

suppre

Bate

Plgce

-

: %h1$Ub\DQJ¢AJl Signature ) of ther_

11

VERIFICATION ’

, M. Satyam, S/o. M. Prakasam, age 47,

0. as Accountant, 41l India Radio, Kothagudem,

0 my personal knowledge and paras 6{g) and 6 $

red to be true on legal advice and I have not

2gsed mny materigl fact.

O

226990 .

snt of AIR Quarters, All India Radio, Kothague%,

k)

into
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Deputy Di:ector (2dmn), Lﬂrecton General Dnoxéuéshén, Lk rrlhi
dated 22.2.1°91, &s per the oaqt ordﬁrs dabed 22, 2. 1991 Lir, B S.N.
Rao, iccountant working in All india Radio bt xothagudem was !
transferred to Doordarshan Kendra, Hydetabad,t According to ﬁhe
applicant his t:ansfer,jrém tbo:darshan‘xendra, Hyderaba% to ;h,
. 211 Irndia Radio, Ebthagudcm is‘drbitraiy ang’ malafldu.- un, the
‘present application is fiiod b}itht applicant for cancdllation of
the said transfer order cated 2252, -1991, issue? by the 3xd reapondent

as already 1nd1cated above, ff

R .
3 K N* PR b {’ t ":; +
f VE - "' 3. Ty e - o

2. The Dlrector General 1 India Raiié, Ngw EEIhi 13 tha AR
l1st. respondent,” the Director GeAeral, rpoxdarshanh New ptlhi is the
2nd respondent, the D9puty'nﬁrector (Admn,) Di;e¢tor General,(‘.-
Poordarshan, Now- . 1hi no alrﬁady pointud out 48 thb‘Sfd reopondent,
“the Station Lnginoer, rnoxdarsp nvﬂgin;enanwe'Centre, Qecunderabad .
ig the 4th respondunt and MIQB: ;ﬁ;Rab,whOQLa transferrpd as’ pet Ty
the said orders dated 22.2,1991 [from All India Radlp, Kothagudem r

to Doordarshan Kopdra, Hyderabad in place of the applicdnt’ is
Iy ‘:" - . 3

the Sth rcgpondLnt e Loy N "Q,] B e

L . r . ". !J
3. Counter is filed by the|respondents 1 to ¢ opposing the
main applica%tion, N “: ﬁ. vt et e -

: b . S

4. Th 5ah respondent had Iiled On.632/91 against the ~ °
respondents 1 t3 4 herein, to dirict the regponddnts 1 to 4-to give
effect.to the sald transfek orcex. dated 22,2+1991,. (Byl- seporate

ordurq_ passcd toch,Lho 2 baidlnun.GEZ/gl leed by the Sth reppondent

herein is dismiss: d).a SR P N N

! it ? "'! N

5. ' In the c. unte_ Eile'd by thé respo&éEEts (- to .4 iﬁ is
contended that due ‘o adminlstrativc reason %ﬂd fhr the cbnveniencé:
of the repa:tment thit the compttent-huthor ty'haf powers to transfer
any official cven belore compldtdon of the or%ml tenure poriod.h..,
@he case of 'the applicant herein is that he h a be;“an transferred ever
before his normml tepure period). 1t is als furtien the-case vof

the respondents 1 to, 4 'hat the applicant i drans‘arred Ln tﬁé )
intercst of public and di to @dministxativ xuasona ang thut the
completion of normal tenucd pcribd 18 net b nJing Jsn thy Heac of

the Pepartment. - So, it is contencéad that the Eroer of rransfer

dated 22.2.1991 is legal, valid and thexe i4 no vislation of any

of the applicant's right in thl: matter of transfer. P
i | S i 1 - l
WI |
f

i EE -
- .

t
{
?
n
i
!
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9 ¥HE CENTRAL ADMINISTRATIVE TRIBUNAL HYDER/BAD

BENCH A HYDERABAD !
] -~ OUA‘NO ] 65‘9/91 . A
- Date of Jupgemtnl2.1.1992-
Betweens . ‘
: . :
Mr.T,Yadagird, e | dPplicant, ;
and ’ ! |
" ' J .
1+ The pirector Gencral, 4ll India Radia, New Da}hi. .
2. The plrector Goheral, [oordarahan, New- Dolhd, | ;
3. The Dy, Director (Admn) Director General, N 'f
Doorcorsham, Mandi House, New D:lhi, ‘

4. The Station Engineer, Doordarshan Malntenance
Padmaracnagar, Secunderabad.

3. shri B,S.N, kao, Accountant cum Head Clerk, . ) | :
All India Radio, Kothagudem, .

Centre,

)

' {
+«|Respondents, | g
COUNSEL FOR THE_APPLICINE: Mr. K,Sudhakar Reddy
COUNSEL FOR THE RESPONDENTS: Mr

.

N.V.Ramana, Addl.cGsc,' (for RRI to 4) ¥y
> ‘Res;aondent No,5: Neither thel! L nor represented-by Lo
% . F8R advocate Lf4pas Aemd=.
~ CORA Mj o T | ,
" |

! Hon'ble Shri R'.Bélasubramanién : Membér{idmn) |

+
| .

Hon'ble Shri T.Chandrasekhar Reddy, Member (dvdl)

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE }{on'nm
SHRY .',CHANDRASEKHAR REDL.., MEMBER(JUDICI/L)

- : J

: X !
This is an application filegq under section 19 of the

Adninistrative Tribunals sct, 1986 by the aﬁpficaut herein to setw

aside fhe order of the respondents dated 22

»2.1991 transfering the ,’
applicant from Doordarshan Kendra, Hyderabad to 4All India Radio,

Kothagudem, The facts giving rise to this :_c;pplicution in brief
ROY bu statod au £0) lowss e - ’ ' '

\
; T | ‘

on 31,12,1985 the applicant was transferred on prcmotion
to Zdilabad. The applicant worked there upto 14.5.1988, Adilabad
in hndhra Pradesh is in a remote areas Even-thou?h the applicant
was transferred to the said remote area, he worked thcre far a .
period of three vears, JXfter working at Adilabadgfrom 31.12,19685 to
;4.5.1988, the applicant €xercised his option aé per the fulﬁs

and got -himself transferred. to rborda:shan_KEndxa+ Hyderabaq

on 15,5,1988 and on 27.6.1990, the applicant was |transferredto
Doordarshan Maintenance_Cehtre, Secunderabad. Th@ applicant was
transferred from Doordarshan kvndra, Hyderabad to .1l India Radio,
Pbthdgudem by the orders of the 3rd respondent viz.,

-



- _,—:—:—-- - “""‘““"‘:{M ‘::.ll.di-l

.

public interest would be servgd; No. doubt, it is arguad that

the presence £ the Sthrespondent at Hyderapad would scrve needs
of the Aéministrative HL

aff uésaciatiun an¢ in that way the public '
interest would be servet. We lare not at alll in cgreemenc with the

said contenticn, that the transfer of the 5 respanttnt to t

Hycerabad would serve p blic interest, as hg 1s thy Secreztary of '

Zdministrative Staff As ociati&n. S0, the raseolagy "public - A *
. intereet" used in the qransfer\orduz dated '2 2. 1991 in transﬁerxing f
" the applicant is empty bf meaning. Sa,lwe I;e satisfied that ﬁhis l E

is o fit mattor whcre We have to interfere with thé matter of,
. P
transfer of the npplic nt, \ ' '

8. ﬁdmittedly, ho applicant has not completed his complete

tenure even at Hyderade after his transferjfrom /dilabad which is -
. 'saié to be a difficult|étaté6n gaing in a remote aréa. Admittedly,
. ,B the wife of ‘the applicant is|an employee working. as Jccountant in ¢ &

P — -

_the office of the Postal Audtt'ACCuunts, derabad.“ Further, ,{
"the fact that the chlléren of the applicant Are studying in, the g
schools in Hycerabad is also not‘in eispute’ It is the policy” of the
‘Ountral Government, as far as posflble and within the aémznistrative
feasibility, husbad and wife shou}d be pos ed in the same .station
to cfisble’.hem to lead normal family lifc and to ensure _ educgtion ' -
and welfare “of their childéren. For implementation of{the said policy,. -
_the Ccntral Goverument has givcn various. i?structiuns and circulars :

Y

==

S S R

¥o the epartments to which we ‘need not make refercnce ‘here,
Though it is not obllgatory for th Guverntent tu kuep both .
husband and wife at same station, yet one ¢f the SPOUSCs canhot be sf’
-shifted arbitrarily. &o we do nutlhave slkghtest hesitation for - - )
"~ the reasons indicated supra in comﬂhg to the conclusion that the {

" transfer of the applicant is arbitrary and*invalid.. So we e
do not have any other alternative except tb setasice the transfer”

] .
order dt. 22.2.1991 issued by the zl:espondents 1 to 4,

9, 1n the rdésult, we set-aside the order of the respondents
No. 24/1991/S.1I, cQated 22.2. 1991-tg?nsfejring the applicant from
DDK, Hydcrabad to AIR, Kothagudem, ?he application 1s allowed -
accordingly. We @irect the partles to beILitheir uwn;costs.

e !
CERLIFIED TO BE T

PY
. ....>w:(?m9tw\‘:r\. ﬁ -
DifE. « W\ -4 L
Courthoffice
Central Ldministrative!Tribunai |
Hycerabad Bench 5 .
Hyttxabada

0%9 ]‘“W“"'

Fs
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convenient here to cite a3 dccgsioL.oﬁ the Supreme
E. . Royappa Vs, state of Tamil Nadt and another"

S RO
IR 1974 SC 555) wherein it ig observeds "

"It is basic principles of rule ef law pnd goud
adéministratjon that even administrdtive actions
should be just ang fair® |

* ' 1

The transfer ordexr dated 22.2.1991-reads thatithu transfer was
affeeted at the request of ML, B, S.N,kao (Sth respondent herein)- and
that M¥.Yadagiri(spplicant herein) was being trangferred in public

- xr

interest. To ascertain whether “public inter¢st"|really is the
reason for transferring the applicant from Dogrdakshan Kendra,
Hyderabad tc &1l India Radio, Kothagudem, ve ¢ re&ted the respondents .
1 to 4 preduce the entire transfer file relat ng to .the applicant. ' L
We Have gonic- through' the transfer f£idk of .the applicant. The

1

transfer file. only shows, to accommodate the $th respondent who 13

Lh&ZSecnetary, hléministrative Staff ussociatidn, the applicamnt

mad been transferred... So, it is quite evidnnt to accommodath
'ithe‘Sth respondent that the said transfer of ﬁhc applicant had beén

fffected. But, no dcubt, the respondcnts 1 td 3 have amplc power

31
|

' to concede to the genu1ne request of .any of its. cnployees in the -
- - matter of tlsnsfers. But while effecting such transfers, thcre
should not be 'pick ané@ choose ! method and theg guirelines iand /
instructions given by the Central Guvernment- in the matter .of

t ransfers have got to be kept in mind while uﬁfecting transfera lon’

o ., .
rcquest also. In this case, admittedly there arc senicrs to the

spplicant working In the LDK, Hycderabad, No JApl¢nation is' coming.
fr;m the responcents 1 to 4, why a junior the appiicant ool
‘Xrein had been pxcférred fp the matter of transfir rather than |
nanidr—most'persbn,'if they wanted to acconmodate;thQ-Sth respondent
i {he respondents 1 to 4 felt that the reéuest oﬁ the 5th réspondent
for transfer from Kothagudem to Hydercbad was |a génu;nq one., '

S0, seniority in the matter of transfers which is:une of the ‘,J; _
guidielines in the matter of trgnsfegs,had not Peeﬁ obsery;d in- o ;

this case.
|

7. The Sth xcspundunt nu doubt appcors vn the date the
transfer was made to have been thc SGGretary of the Administrative

Stafif ASSociatignl We are unable to uncderstand, Huow, while Bringing'

¢n transfer the S5th responcent from LIR, Kothaguddn to DEX, Hyderabad,
J ot

E
1l [

'
i
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- Sovernee b of Indin
L S 11 India Padio ¢ o odor-tad
- bl i -
7 oNiyd.1(7)94+S Dated: 1.¢.1904
ORDER No.2,/94-S
R |
The following transfers in the catcgory of Head C! r-
hccountant in A1l India; Radio and Doordarshan in Anchra Pra;
Zone are hereby ordered;in the same capgcitw with inmediat~ .t
|=-=-—=—=—=-=-=-=-=..=-..—:-=-=-:-.-=—='-:‘-—:-:-.-:-:-:;-r.n-t-::-:..:.-:...-.-.i;-- - -
S.No, Name & Designation Transferred ‘ransferred
from-Station/ to Station/Oifice,
| Office.
T O
| | -
1. Shil M.askar ALl : DL, Hyderabed LoMC, Hellore
//Accountant .
2, Shri M.Satyam | DDK, Hyderabad AIR, Kothazuden
Accountant :
. 3. Shri B.S.N.Rao . AIR, Ko“hagudepm PDIC, Hyderibag
| KHead Clcrk/hccount?nt
L ) .
4. Shri R.Kesave Rao | DD, Nellore DD¥, Hyderabad
‘ rPoccocountant ' . )
li it e = - -.-.-.-:-::-.—:-:T:;-=.-:--.-.-—::-..—.-::_-:.-—:—:i—=-=-=—=-=—=—'-' - e 3 P P D
| !
l

I T NN P I TV W F S P . 7 e e e B Bt i s B Bl st covetilioisniintion - e e + et S

| f Kn (
: Station Dirfictor
Copy to:

b i
1. O0ffilcials concerned| through faads of oflfipes.
! [

2. Thu Director General, (sShri 3. bbas, DDL by noeed .
Doordarshan, Mundi House, Hew Delhi for| kind informaticg.,
| ;
3. The Dircctor, Doordirshan Kendra, Ramanthhpur,Hydcrabad
with reference to their . letter No.4(1)9H~tisc/TVH dr.31.5.94
for kind information and necessary actipn.

4. The Station Dircctol, I'll India iadio, Kothagudern:

for information and necessary action, |

S. The Station Engincer, Deordarshan haintlenonce Centre, nLellors
for inforimation and nncessary action,

6. OQOffice order file, i

| .
\ L
(V.V.Ssst:&)
Staticn Dircclor
- WH}% =
¢ mwf/
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30 TUL CLLTAAL ADNINISTLATIVE TEILUNAL ¢ HYDZAARAD DENC:

3 HYTLTRADAD,

0u A oy 638 e 1004,

SOt et |
el ¢ 98 Catycvm see ATRISCL D,
and

1. “Po Giatien Direotor, AIR,
Lydcrabog, !
rrd tvo athere, ! eee RECPCITENTI,

"D .X RCN

Cenite RAtO Rercription

bl B BB B N Y,

Mnexuse  Jage Ho,

--o-nn----..-.---.--uwasﬂnﬂ-‘-

1¢ 04«08«81 Inatructions 4ozued
the D.G,, Dooxdarshan /'
regesding Wrensfer po 1~ AR 5§ 4 -

de 10=09-09 Appifcunt has boen woike

ing et N,D,K,, Hyd, - 7

3¢ 01-06-94 Vico inpugnod ordor af;is-
C.nt vas propescd ea
transior from LOX, Hyd,

to AIR, Rothagudom, 1 ¥ ¢ %
le U2=0C~04 (o rasentation luhutiad
by .. 3pdieant, A XX s f

10---------‘--.--.-

HYDERIOAD,

botus 08«06«1904, Qotns! L FOR THR AP; L3CART,

“srPOoOe e sen e e -
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al e SR S '{!lun. o 1-m dT Y “\"*"\\

Doordarshan - mnldu Hydaubad to AJTI. Indie Mo. Xotta-

r
guden arbitrarily I}.thout .uugning
(O ;J -y - LI

4, Jurisdic ;gg o! tho Tribm“ ' ;

Lsason.

‘sl
The applicant m.’um that|thaisubscs. mastor
N, T Q7 1SN ,;u]\-,._‘,: - lpm
ot tho order against whi hrumta Mutthtn
" e b Ll Db oudedt gl s

tho & Jurisdiotion of thid Hon'bls '!‘xl_ al n'v laid doam
in Bection 14(1)(b) of thn Mm:lnutu ?“ Trthunala Mt,

i
1985, . T ..: ' Ll‘ .IVJD. TR IITT) § T3 . [V o
AU IR ENTT, ¢ I
‘ Wi D6 abbe i 9tocd| o pozdl LS !
5. LIHITAT:‘)}“.‘ ] c’*l Y 5 'fll e 1i EJ-‘;‘, H"q r | ~
The application -! ?pul;t?in Tlp Ms _Qtwn undex F S .
_Section 21 (1)'of magrfx;“uig 'Rul.?:g;. d'io” 1. r
. . N ‘ Py '
' 64 PACT THE CASRs, ' |1 . . | " ‘
;. N e .--Ha o8 J?:?::gﬁ"uil I‘Pi *!l
o) The appucant Lo uorunq oy n,nt.tn ﬂnor-",

dorshen Kendra, ityderebhd erhmmr I"*a-.ﬂuor he
woas sexved in! the M.:I. Indl.\qhdlointhi{nppllcut is d.l.odm-
rging the duties to tho ‘mmost iapiahétm duﬂu lupon- .

dent ﬂo.z. The qppls.cant'. bolonga to 6T, annunitr. The
H ¥y, , . \“J' bl Ju"
nppll.cant io poatcd to Dbordanhnn on Promotion to the
B LTAL T B  Fodd 1 -isi T ool ape fg 422 ‘mn . ¥ o
Accountant Post . in the yanr. 1.909., | (
siegaN .
! 1

AR . - .. . . )”‘r! P -:r-"in‘j g»ll”n‘.‘;-‘:
b) The mpplicant's famiiy donnsdts otfflu:?w; Wife,
g ! b
ane con and throe daughters, rh- aor‘ is ‘nargied ond 19 une

(ORI “ s gl e Loagtt o3
¢mployced, tho non and’ daughtox-m-l lare nt.nylng with the

s atuﬂying 10th

ledr’t patient and

'\ﬁ "'iﬂf‘iho pea~

-

tpplicant, The dsughter namoly, hl}
Claso," Tho mothér of thcr up’pucélt j '

|

u’pn toking trcnﬂ#ent at chrabadL
ticnt ané@ she require eohu‘%’nﬁé‘"ﬁdﬂé'
.nhporviaicm ot B.peclal.“ta»w'ﬂu t!l.t

!
 the mgpiicanit 1a

=T ed . »rr«-t wirh iimad Lo [ i
uork:l.nq in Postrl. Dep'art:ncnt :t “.‘.‘ﬁ“ riat Post Office,
., 1 r . A i I.I. [T I - -

Hydnrahe?. As pqr tha rulnn ot ehq Ofmatnl. G?H‘f?mnc both

cﬂﬂtd.oao. h 3

/.

3

———

—
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IN THE CENTRAL ADMINISTRATIVE TRID
! b ! - & ¥ u"wm

1 Jo". A:HOO@B%J}ﬂgo‘." :

+ - (’-B.

27 .

1 HYDERABAD BENCH
FURI. !
K

. i
i I

A Co o Yoy N
iotieens . : | I
M, Sotyen, 3/c M, Prakesah, 1 .l |
cged 43 yoars, Accountant, |
wnDoordarshan Xendra,: Hydotabad, S T B &
Ramanthpur, Hydn:abad - 500 01’.i ..a Anr&lﬁrur
. s 3 ;,, i l\. w L
" i.i.' n d T S+ B S Y ) - e f')-
. 1. Btotion Dircctor, All India Radio, PERYE) S
Hydpx‘ohnd. i !
2, Diroctor, Doordarshan xendra. 4 -+ K
Rampnthepur, Hyderabad - 300 !1!. ‘
e *ll & .
3o(k-5pno o, 5/0 Not MWG. 1
Hocd Clork/Accountant,. All India Padio, -4
Ibthogudem, Kheatiem Disttiot, see RESPOLDRITE,
. . R
DITAILS OF K ORIGINAL-A _ ! |
' e L RN { X .t t {;- !
’ '.r.'l" Elzﬁ-%c._uk_‘-w ’ e Q. 'r'." B .L-Q’“.'w"'l.

.
X

| Tho porticulars'ofithe applicant sre 'sted oo in the

*

A ﬂ't}'l

ar~~

L I

Czuno title, © . . ! R '
: g e
Tho addroaa of the nppuannt tpz u::}eo of 8ld
. roy LI I
uoticoa. procoeaea. etc.. lo thet of

} s B 437
Venkatoowarluy, Advocnto. Plot o, 1%,

Hydorabad - 500 038, oty .t A
- = - - ] I-,I-
2, Particularn of the Respondents:

I . | I FURL P B

The particulars of the _Bnppladtnu

onown 4n thq cense, title, The edex

P -1

oﬁmol rVi. Posani

tnivesa Colony (Weat),
i Wt
-
N1 O

u‘p__t!nomu

[T

88 of the Mpoad@nts

pfor, eorvica of all pottcg.-, proceasas, etc., 1,; ;bo sane

, 00 ghown in the Causp title, ., !
] .

' The appncntion us £1lca nqa
Hyd,1(7)98-8, doted 1-6-1996 trensfer

i

P

F w8

4 ye

lat tha ordor no. /94-8/
TJG the anucapt from
|

1

Contdeqe,. 2




C ", rtaken dato- congidon

n!’ox dqtaxuintnu tis
of cununuoun Jtay at t.hu,!uuon.' Moo. t{.hc

mmtmlu nét |}

o

i wieeans e Low ode gt
actunl poxiod at con uous |service at tho aiu(o)
! * 4 Lo -a-t. AN. b (T
of 1natauat:lon(s) w&u be J for Mut.a-
1, TR T B TR Lo . L 3/ S 153, 1 I

t:.{on of continvous is

B A g dat
calcndor ru.r“

1 Ve i
3 per the l‘nnuter t;o

‘, ‘.ir

m to be trnnsforrqd f:om Door uﬂﬁ

fr . r- -t
to other plnconl tho etint _ﬂ
Doordarohon Kendraﬂnl* Indfu i di?‘
out O! tho Cit:,'.
the following ezployees are wo l‘c.tné
datos nentiqned aga:lnt the.i.r Mﬁ.{
""j_”‘.-‘“ﬁ-_!-.-lh"-“;.
BINQ? Home

[ ]

e el

-q------n-ulni-naohT---nqwnm-u-n-

w |-

1s Sri VSRV prapasd

3, o1 7, Yadndi;:i -;.‘
' ) |

3. &r4 MLr Agskar Alf
. 1 | LI

4. Sri Punnaiah Sarma
N

S« Bat, D, mam“:“- B ‘D c“

By, - RN

6 5r4 M, Batyam ;|

‘ i 4.
|

-qu---u.l -
b

gid Tda o2 bl

. ”K%ndra. n;amm {
1 ‘yoo working with

It m*qy be re evmt‘

™ "JL-"J- .:f-L. . +
u*_-ﬁnu.‘ﬂ#*bq-
'Date’ of Regular

st 4in

A aignatlon sppoin

an nanoty dayw in a

SLLCPE

. -
) supre, 1f any u:plo}eb

Mo

JL Qm i
ivo ¢ muferred
‘UH q tﬁ

?:qt- huo i.h-t
tn Hxﬁornbul !rtTm the

t
|

~the pnsnnt post,

" 23168 {

rs

1 31=]12.88
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¢he vifo and hucbond, i€ the axe employed has to be posted
g G som places - Row-the spplicext is postimg fer wiay
“men liydorebed, It 46 very.ameh Gifficult to maintadn two
~: 414cs,  Thot o there are xizs slroady tvo patient: in
tn Landly mqu.lnnq medical attantion as sudmitted Supka.

. . |
«) | It 4is mﬂpect.!uuy 'uhli jud tlut the 1st Recpone
dort vide Srpugned Ordcr dltod 1-6-94 ull of & lﬂdea
eroncforecd tho nppncant frcm Dq:otdcmhln Kendra, HEydera-
bot to All India Rodio, Kothaguder without assigning any
omocr.ohe B por tho im_gugl;cd m.r"der. it appeer that th¢ 3rd
.20 wavent, vho 18 vorking in All Indis *‘hdlo. lothm'fdm
- 10 .outed at Loordarihan XKendra, 1-1yderibg§. Hhe inpugned
Trincfer Order ind.lcateé. it was issued mltﬁ_,r"'}n public
tntorert nor 4n the Fe._nqhnce; of service, The .u:anltgx
oxdr rff 48 foeucd adtﬂ-:!'t:hé instance 'of 3rd ﬁbspdﬁ’ﬁht. The
iré weopdne cnt in fact wos transfor eaflier as he wes huve
ing influcnce in the Diroctor 'Oenéra‘.l” Offite and he was
¢ reacacd to trancfcr hin to Doordarchan Rendre, ﬁ’ydrabﬂ
rad %he s8one wc&j'chﬂncﬁged by onc 521 T, Yadagiri and the
cme vos alleved An favour of 851 2, !wﬁnqlrl. Bo the 3xd
rfa.pondc.nt 16 rempihed there at xothegudem oniy. The 2 3ré
i, ndent curlier workcd as Union Leades shed At is why
neving cxf:.rtinq influence in the Head fuariess otﬁice; and

&

fr o 6 6o Sanue dmougned tranafer ordoxy

G) ihe . plicont cubmite th;:t as per t.h-‘ Mintotry of
Znlokr :t:ic-n nnﬁ Brosdcooting Transfor Policy comunlcat.ed
ridn Dl.roctor Gcnnral. All India Rad.lo u‘.ﬂo. 5-11019/21/
fi1~3cor, da@rﬂ 4=C=1981, whcrein 2aora xx statu an !onmu
“hen the que.stton o7 transfor is concl.dwf.:d, st
a noni-1l zule, a perscn with the longeit cunt Lnucus

gLy at the station, Lrzespuctive of the rank(a)

- Contllesee *
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Jd ot

b

© ~ 'tat wod Ynd 4 a!aéhdaﬂ"th]tb"éd&mua - a.'?nﬂc'w* tut by
*@arotbn Kerldid; 'iydorabid et phs au tmihn:" ohor f:l.'b.r
' ':o:'doraiao tha' L!ob'blo 'n:.\bun 3 ol Au ’E‘tti:"'ﬁh"%mpcz 0
Y tne oucm‘tmcea Gtlthe cdm" b “' i ’” by
vip ol ke ! a0t ' n..ul R i”l b Bl | i '“'tI:;lFM.\ |
3 10s A&Fﬂmﬁlﬂﬁ' e :.'_ L i A p I .xl'ltam%ut . '
?"’ S "~ In vicw ot '"li!'é &b&'v&' s éulon se ¢ f.uzﬂwr prM
' ' that the Hon'bld 'r:rihiundt* Hey b plhcsdd’ to”ﬁhpcnd the omor
ot the ‘18t ienpgndcnt ioitcupect o!'traiataL ot nppllcant r
from Dcorcnrshan Randra,x u,&h:dbod*to AII Indla ﬁaﬂio.
) 'Kothaqudcm vlda Otdar ﬂo. 2/9‘-8 eommunlcated vida Qo.ﬂrﬂ.
1(7)96-8, datuF|1-6-90 aJd paal nu F ab ”r%;} o oxd.rn
88 the ﬂon'bm Irivunhl, g w «m atq'apawprrw in the ' .
ct:cminncnl nt tho Casd, -
N .-L.'r:|‘.‘.n. RS A T .
| Wﬂa_.mmsh‘w.‘; '
1§ ey LSRRI : .
"Kamb of the' Indlan Poﬂ.&‘ Odes /IO . ¥
" ' MNemo o£ tha’ xsaur ng Voit 6:E:1‘o/ﬂnn'k1r . 6 /.‘ﬁ
! Datn of Inéultg’ QIBD 'L B AL ~'i
Post Cffice/ldank lc wihich’ pa}nﬁlo; f [ i
i
B “12,° g 2 Qf BncLosm'ugr** '-f‘v-*“ 1 FOR RN o) ]
" i:l. Eoutdl omar/n. ‘fex m.‘t- ino |
' | ndg:x{-c:m-’ihxcn:ology llt.an ﬁtthltuurlal pepore,
3. Vakilat,: 1' O B R
4o iwo full azuo crmg{gpﬁtz iw; bebyiz o
¢ ad ..L?' Ont ,g.j'tfrpl??:'tuih,n}f R 1T n'II ! ! ' b '
\ .".'“ "D b ZIL, ot P-lﬁ 4 ﬁnlu E?'w"" 7
. SR I BRI SRR PR d[ Hlooaa '

.33 6
Vi b oe
Raopondont) vidé no.l H 3(1)94-0, T
- "tho agplicant *nkruu‘:' oy nooram

'All India aaaxlo “roWMaghden &8 luhgox m"ce'iiéir'
“'and tho sai6 meYy bO wotlasids consoq;uo!nur d.‘lt&cung

tnzmc s \f N

dru. Ilydvn q\
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8o tho sbove statement indlcataaqﬁhat the ;ppliqanq is

Junior most working 1n!£ha C&?y_ig the cngro of AcGountant
cnd Senior most perscn Sri VSRKV ?xasad and Sri I, Yadagiri
are otill vorking in City from the year 12!5- £o the above
7 fects indicates that thq lfﬁlﬁclpondanq,hnl igsurd the
imuugned ordex 4in the arbitr.:y;-gnner vithpntlsny‘boatl

end tho semo is centrary to tho Transfer Policy of the
Departrmunt and it is dﬂsqffninato;y. The applicant being
harrasocd by the Respondent ¥c.1 bn such account an he belongs
to 3,7, Bo the impugnecd QOrder is. ispucd with malaiide
intantiﬁn by rctalning the oenior;mopt perason, ?ha eppli- r
cont 16 pot ralicved ond Rpapondent also Pot joiped so v
frr, As the im.ugned ord?r s;nter that the order come into |
cffcet Anmediatoly, thoere 48 an u#qrncy and urgent order

10 r.quir- 4, L,
. f P
7. prrticulaca of rpedies exhaugkoeds !

The applicant hed suhnltt&d a rcpioa;ntutian to
tiv Stotiond Director on 2-6-94 requesting mot. to transfer
him but till nov ther? is po reosponse, BGo the spplicent
has no nlte:nSie rcmedy except, tb invoke the cxt;s-otﬁin-:r
Juricdiction of this Hon'ble ;x;»rnax_to; the relief sought

for in thiC O.ue . '

8., Matters not pELyY

It 18 gubmitted that the ppplicent has not filed
eny Lirit of suit is pending in apy othey Coust for tho

rolicf cought of &{n this O. Ae,

;
9, REiIEF_SQUGHT PO.: _ ?

In viev of the above cxrqr~ mstances the Han'ble
Tzibunal ma¥ be plecased to dvclan the Ordor No,d/94-C issued
by tho Stutioﬁ Dircctor, All Indie Radio, Hydcrehed (lot

u

Contdeeees 6
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vainiracpsron
X, il4 Gotyem, O/0 il Prekcsen aged 43 ycers,
*~eotatont, Foordnrshen KondEg, Hydex Ranantiil u¥,
ry@-srobed - 500 018 do hercby werdly that the eontsn:e
¢f pires 1 to 6 orc thue to By pcunnTl knovlefge end pores
7 to 13 o0r¢ Lolicved to e trus cn leoged edvice mﬂ khat
iu in the o.a.

Ji
1 2.5
|

1 hrye not ov, pronced any matosiol E
SICYATURE CF THE APPLICANT,
Coracel for tha Applicont,

To0
whe Peabntzag,

et l*’”* 1n.tat:rat1w Szibunsl,
Byc et Gt 2h, Hydorshed,

wd

'u

B @.ﬂ]




-

- [ TR 5 SN TR -

Lo bbbl b — e T e el i i =

GOVERRMEZNT OF IMUIA
ALL ILDIA RADIO 3 mx:mm.i

o, Hyd,1(7) 94-8 Dated: 3,6,1%94,
QRDER Mo, 3/94=3_
X The follcving transfess in tho category of Head

Clerk/Accountunt in All India Radio and DoozGaxshan in
Anéhia Predesh Sona ave hereby orderdd ia the samd capee
aity with immediate sffecs, l

-——-uco-pw.-o..uodq---..-o-nﬁu

Srandfersed Teanslesred

8.lo. HNans & D.odgnation fzom Chation/ .
offide. to uta:im/b_m
1. Shri M, Asker AlL LoK, lyd, DDNC, WelloXe.
‘ Accountant |
! 720 Shri M, Satyem DoK, Hyd, AIR, Kothagudes
) Ac ¢countant '
l"/ Ghri N,5,H, Reo AIR, KOTHA.UDLM  DOK, Myé.
“ Heed Clork/Accountant ) )
|
4, Shri R, Kroavs Mao pDxC, Nellore rox, Hyé,
lscountant., .

- o e W W W w W W W e e S W S T W W P BE W

L -

(V.V, SASIRY)
Stationa Direccor,

C(g: tos !
t. 0f.4clals concerned through Heaéu ;d Cffices,

3, Tho Dirsctor Genoral, (Shri 8,4,Aljtas, DDA by aems)
Doordsrshean, Mandi House, Nev Delhi for kimd informatioa,

3, Tho Dircctior, Diordarahen Kendrs, ‘Rementhapur, Hyderabad |
with reference to thoil letter Ro é4(1)94-Misc/TVH Dx,31,5,9%
for kind inforration and necezsary action,

4, Theo Etation Dizactor, All India R4dio, Kothagufem, ‘
for inforustion und nicenzary uéuu. i

5, The Ltation £ngin ~r, Drordarzshan Maintenance Centre, Kelloy
for inforration and nececsary octﬂca. l

6, Cifice order fila, !

o (V.V, 8:51RY) y
- Sgation Director, :

// TRUL GORY_ // i |

e (
Wwﬁpﬂ} .,:E
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~ <
! ¢
P2 - A
by mor'e a capy to tha Diractor~Genural AdleRger '

dirist tan Tiraptap Jan*ral A.1L.R,

In thasa circums:ancis, it g Just and propar to

to dispose of theg said

feprocuni.tian of the Gnolicant byltre"ting it as a
rdpr:;...,Lian dddr.ezsed to hin ay! 11.7.94 dlapgaJion-taly
4N iP i hg Me2nubile thg Jpplxcﬁnt Wwho is clraady
r2liauz! in PUTL3SUUACE 3P tho i“:ugn.d order on transfer,

is
Thu

23i70 to appl" .or 12.va, tho same hus to be sanctionad.

[ 3]

O 1;3.03;6 af fecardingly at tha admisgion staga

vitn n_ Costs,

 Sd/-
naputy:aogistrar(aual.)

c& FIDT"‘ Doz R'JE coe
\hh,_ﬂb\vu

Datu- . &

. 13
Court Cf’hca; fh @L\

‘Central . .dmxnlatr:tiue Tribunal,
Hyd:rabad Banch, Hydoerapad,

Goly torm

1.
2,

3,

Station Yiroctor, All InZin “edio, Hydersbad,

-

iz cior,ddorderohes, Ronite, Rauﬁntﬁapur, Hydnrmoad—013,

ari. 1.5.N, Roo, H: .y hl'rk/ncqountant Rll Indis Radio,
sCLll‘U&dm Khaqimom st.rlcc.

Gn2 capy to Sri, P,Uankauasuarlu advoéata, Car, Hyd;

'h.u aaman,, Aud,. CGsc, cAT, Hyd.
: i ;

[
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i
N
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O.tpd: 8.6.19
Mr . Melxtyam

ooy e

‘o Aoalicant
A ncl ‘

Te S tign Oiragior, A1l India Radio, Hydafabad,

2. Dir:ccnr "Joardarshun hanﬂrn Ramanthupur, Hyderabod,

v 343.0,700, de :d Clgrm/nccauntdnt a1l [ndia 2odio, Kotha-
. QuiLa, lhamnan DlStrlCt.

v Adasponrients

Counsnl Por the Spplicant
counual .Jr the Respendents

G :J.?n”:

t Sri, 3,V'apkatasuurly

Sri's NoY.Ramana, Addl. CGsC.,
|

Hon'ole Mr. Justice V.Noeladri Raa, Vice Chairman
don'ble Mr. R «Rengara jun, ndminxqtrJtiua Mambor

l(Judgcmant_as per Hon'pl2 Mr, Judtice V.Neeladri
Fe Rag, Vice Chairman)

Heord Shrl. P. "unmataauarlu, la rocd counsel Por
tLha uposlicent onad nlsa Shri. N,M Ramana, 1s. rnad stunding
caunsel Par %5 raspondantg, '

2. This aDQllCuthﬂ is fPiled cﬁqllpnalng the

1 iapug :d ordar dutod 1.6..1254 wnareby the applxcant is

*iriaslerrad from Doordarsnan rendrz, Hydarab.d tiALI.R,,
Lathagudae, . . i
v

3. Tho applicant
to Tusgonsiant 1 uhg nAassd 't
91 ulls). thon e the uPPoct th.

' is viol:tive op stututory ru

o npt attiibutad any malafidoa
¢ ffoupnud ordor, Thoro is no
‘ imougnad order of trunsfar

45 sucn, it is not a
matia: Por considerction by Tribunal,

4. ' But the applijc ﬁple-_.d;q thst the ordar of

: wrunsfPurcud
;~-~~wn;lv*r:*“1nihg”3 ‘of Als senlqr;, and tnls Liansfer alsQ cousus
NSrdani;s to him 9s his wife 18 un'argoing trgstmant Pop

burf inguriis, Thg apalicant naz Jlruady submittod a’ rourueasn-
tation to Rosponjant-1'raquustihg Por nis’ ratention at tydaruoud

| ‘ Contd:, 2/~
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UDVERNMENT OF INCIA !

) ALL INDIA RADIQ ¢4 HIDERABAD
e | L
L

Foullyda1(7/1) /9 4ms

Dates 5.7,1994, -

-
ME MO L

Subi Tuanater {n the cadre of HC/Acct/ssK,
Rety Representatiop dated 02.6,1934,

) With xeference to hias Fepressntation dated 2.6,'9¢
for rxatenticn &t Duordarshun Kendra, Hydﬁrnbad. Shri N,

Batyam, Agcountant is herwby informed that his representution ' - ;
hao beer tonuidervd very cerefuly and fouund hot possible to ]
80cecds to hiy FeQuest for retention At Hyderabad oy the -

Howaver it {g informed that his request has
L.Otad by this office and {t will be considered ot gon

fpproperiate time, He 4 thereforo advised to Feport for cuty
68t All India Raddo, xothaqudnnliuwmduntcly on axpiry of lsava,

Leen

< L ,. Q’D}f—' .
—\ N\

. : Assistant Btation ni.rnm:,
o] - | £or STATION. DIRECT
/ -8hri M.B8atyan, ‘
Accountant, _
HtﬂO.IJ'I“‘SS?A. | e ee———
Bhoudna Nagar,
Haraaiguda,

. | J
 BECUNITRABAD |

. -
, ! .
¢ Y. tos :
" 3¢ The Director, Doordarshan Kendra, H
/“ '

| reference to theyr letter Na.8(6)/9(/Admn/TVH/3?BO,
, dated 3,6,94 for informution,

1y 2, TE: Dixector Genexsl, gaeII Beatdon, All Indig Aadio,
. / / A

shvany Bhavan, Paxliamant Strxeot, Now Delhy « 1
for information,

R R Ty [.--..ﬁ--l.--'x‘he, Station Engineor, aA]) India Radio,.

Kothagudam .
for inform:t{ion, <

+

WIS §:F h?_u"
Arsistant Stelic n Toiouieg
sivgfare
For {14 '.r~. E Y, .
WL, 0
All Iodia kaii., ii, QureBog,

R

| @y

ot
X
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The Director General, ! |
(8-11" Section), ' :
Akashvani Bhavan,

All India Radio, ' ‘ ﬂ
NZIW DELKI - 110001, _

(THROUGH PROPER CHANNEL) g

Sub: Application for cancellation of my transfer order
Doordarshan Kendra, Hyderabad to AIR, ﬁothagudem.

—

from

With reference to AIR, Hyderabad's 0rde§ No.1(7)94—5, dated
1.6.1994 1 hawve been transferred from Doordarsgan Kendra, Hyderabad
Lo AlR, Kothagudcm. I hereby submit that ue 1o the following

éasons 1 am not. in g5 position to go on trafnsfer at present or
itleast one year. :

(a) T am having widow mother residing with me who is aged and suffer-
ing with B.p. and also a Heart patient, She is undergoing
- treatment regularly at Hyderabad only. Except me there are
no other person to look after her and my presence is highly

< required to her,

3

(b) My wife severely met with fire accident some time back and
since then she ig also keeping very unsound health and suffering

with bones pain, She is also Serving in 'P&T Department at
Hyderabad. She also requires my presence to take care of her
health. ‘

(c) My children are'College/School going and the education of them
will be disturbed in case of my immediate movement being my
- wife cannot take, care of them sufficiently being she is a patient.

(d) And also I am facing lot of hardships by dattending of my family
problems. ! '

-

B, The followign persons who are working in the city offices of

AIR/Doordarshan, Hyderabad are given below witn their date of posting
against each peson:-

..2..
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| . *‘ NG 1
\";Pr ‘ || | .E;;;g
. % o
B
J"’t ‘ '
S.No. NAME : DESIGNATION DATE OF REGULAR
' APPOINTMENT IN THE
PRESENT POST
1. Sri VSRKV Prasad Accountant,AlR) 23.7.1985
Hyderabad. i |
2. Sri T.Yadagiri | Accountant, TVMC, 31.12.1985
Hyderpbad, 1 _
3. Sri Mir Askar Ali) Accountant,DDK, | 30.8.1986
:  Hyderabad o '
| 1
(Hue haw alroady boen transferred to DMG, Nellore),
. 1 '
h. Sri Punnaiah Sarma Accoupntant,CBS, 1.2.1989
Hyderabad, } (AIR)
!
K] Smt.D.Bhanumathi Head Clerk, DDK, 19.9.1989
, Hyderabad. ,
‘{: ~ longstanding service at Hyderabad) -
5. Sri M.Satyam Accountant, DDK, 19.9,.1988
Hyderabad.

s ' . I .
As per the above details it is clear that [ sYand at S.No.6. It is
weinful to pote that without following -the atuvé drder of sehloriLy,

| have been trangferred to ALK, Kotlmgmtvm.J Mol ) 90w-" a S5 m&a.fr

4. In view of the above reasons, 1 request |your kind honour to
kindly consider my application Sympathetically apd|cancel my transfer
order and permit me to remain at present in AIR/Do rdarshan,Hyderabad,

for wHich act of kindness I and my family members shall remain
cver grateful to you, ‘ : |

Ygurs fapithfully,
\\- -
W \

U-’ltc: 12«7-?994 ‘ (uo

Adcountant,DpK,
Hyderabad.

Thanking you,

\
Copy to: ]

1. The Station Director, All India Radio,Hyderabad for for necessary
action please,.

2. Advance copy forwarded to Director General!, |Alll India Qadio,
New Delhi for information and necessary actién.

[~

IR A5

1 b
[ ) {




2«3-1995,

MEDICAL CERTIFICATE

This is to certify that sSry M, Satyam, S/o.
M.Prakasham Employee of A.l.R.Kothagudem has been taking
treetment for h1~4§23?wﬁ,:3“*5JE%EH'our dispensary as

out patient,

He 1s allergic ang lOCal.pollutIOn AtMOS -
phere due to coal dust of Singaren! Colllieries s not

suitable for him, ;
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000 HFy e INDU’s Skin Clinic
L ] 0“"‘ —v‘-'\--n"\ .m ] [
“a‘ll‘{O.-:‘./ww \;u ot MEBS D. 3. I)r. (l, Sl‘lnn asLa }‘;‘0 "“HUS D v L.
ma.f&a IVERAS GERMATOLOGIST .« VENERFOLOGIST
SO0y M, Z el Lida wrpn mitae
WUk, T el ;*33' §~ umw Opp. Ganesh Temqle M.G. Road,
c&o& g &g, 7 8 #fr 8¢, KOYHAGUDEM. 507101,
LEFROLOGIST § SPECIALIST IN SEX DISEASES
R Date 25 ¢ S¢ -
M(Ld\'(',p{ Cld{‘;{f(:it‘
.( |
1 | -
sf| M t ‘qc'.lv‘v d,"h (’ {’!'_r. r M,.f‘ :l:‘ "*lj"lh“\' ":Y A ‘ &
. - . ' : L' {.
h’\ob-'ir.'-j\/«f.lh-\ Wy 50.:.\ et €.y J'( Pat [ me fvh < s B
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054 Resi: 43003

ENT NURSING HOME v 3F

| Opp. Ganesh Tempie, M. G. Road. KOTHAGUDEM

Dr. N. Poornachander Rao Consuliing I

} 9.30 a.m, t0 2 p.m, i
oy M.S.D.L.0. (Csm) . Week Days | g 30 am. 10 8 z::
EN.T. SURGEON Sundays :9.30 a.m, 10 1 p.m, |

Otology {(Ear) Micro Laryngoat Surpery, Cryo Surgery, Head and Neck Surgery Sapto-
Rhinoplasty, Maxilo Faclal Surgery Audiomaotry, Endoscdpic Servico Available

T rY

Clo Name .. Date. aﬁ\%\\f"

| " 1
TTAY H{v “’9;% A, - )
I‘)\&g; N\c}zsmf NATONIRYORSNN *"[
M- [Sradaadi stlx 2t 49“/% [
|
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DATE NOTES | ].LREAT’JENT
I R — T
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{ \’IL f./ L Lot \&L&. -y L H | S}f(.,l
) / ?, PP A YA, T8~
‘ Lo i
P @ ch , L/“ Child ¢ APD -~
: 7 ; .1 ey - 1€ 10
X A DW. llotgy
g /[\ ‘n,\rh |
i Hf Now - )“""L‘ lr‘-u\\_o LI HY -~ F. Hist -
’ /" CAD — Smoke~
! ;'(?v 7) (P"’\ {”\L-‘-L““- « Asth ! Cs Ha OH .
PR N
Lljw l {,_} PR Pu ol A
./”:; ‘ f ’L = Cellv-= /
V% , . gp !4( ”0 o H‘ _
éﬁ,} 3‘\ - Heart ‘;{'5 !
LJE ! 0 H N / "‘i . i . r
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L\l‘\ L Ah.id r—)\..
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lif C = 1,\3 - Rl
i 1
v l \r/ AL ! Sore Throat —
i ! X I,_.._'—"'- N, [P 4
} b J FL? /"'M, Alopecia
‘ L!\,/ % o Oral Ulcers
~ ’ 0 [ l .
l ! L : : « Skin —
a AN \&\r’?\ A?)\:& 1
B Eyes ~
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I
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o2 % SRI DEEPTI .
7 0% RHEUMATOLOGY CENTRE |
N\/[/%  6-2.45/8. AC. GUARDS. HYDERABAD - 500 004. - {
Dyt PHONES: 395684/ 390694, '
Dr. U. RAMAKRISHNA RAQ
M0,
Consultanl Rheumatologist l'
Name: M\,* .M U*f)ﬁ ri(mwu |
| /. s L
Age: 7 ;{)"’ M/F :
Address 1 . *\
| !
.o | !
| | |
-~ |
i l
Ho 4 2 |
< o [
f ' !
Telephone No !
e ‘ = .
Date of First Rogistration ' ¢ T
! i
Nex! Appointment ! :
| r
Yo PUEASE BILNG TH'S TARD WHENEVER (2yUY §°7 |
HOADCL N TONELDAYS A0 AUAL S pL TS
FOUMNEE UIHNLT 720060 ) |
Lyzaing 21800700 i
’ I j'
¢ "
BN N - - ;
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Freo

NeSctyen,
fescuntent

M1l Indic ﬁadin.
ROYTAGULEM,

To

Tho Station Directer,
(sri,V,¥.boetey by nams),
All Indis ﬁddlﬂ‘.
HYCLAHL0,

oir,

Thic h.:o ceforence to the representation of Lird.Somu,
brapdcent, ndoinietrctive Etuff hAssgoiction, All Indic Rodio &
Tol8vioicn, Mndroe cdcreascd to the Secretcey I & B ond the

~ Uircgtor.to Gonerol, Al. rogopding horrcement of tho etoff

working undor you in rogord to cur t:ensfers he mentioned my nim
tnd statad thatnl oa o7 the viotio of yourc.' 1n thip renuyd

1 bog tc inform you that 1 om not $n any vay suffersd becsuse

tf youe The prosidentsn ollegation ie foless and bagdlese, It is
eloo eubmitted ithat 1 hove not given ony comploint to the Preside
of ocur aocoolo ien, :

Thonking you elt,,

Yours frithfully,
JES}K\L
Dotod 8 25«10«06, _ (:Egglehg'

' n

AIR, Hydarobad,

i
i

e
"
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e , |
NVIAN |
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L
Froms , . |
LSrioM,Sat vam, |
pAZCountLne, |
abl Inii1 Radi,
|’|p‘l‘ o i" e “ll t ‘
F
. r : .
To ’ } l f l.
: | r |
The Stetion Dicrcrur, |
(5rfi Kaoir hhmed—ﬁy nnmq},
ALl Indie¢ Radio,
| H¥YDIRAZAD, , | [
| i
I
| .
1 | I |r W
| | ) \
Sadi- Roquest 31 @ Lrensfor ip Lhe vama capecity
b -f 2 ATR/ NS 203, Uydnronag, | - :
. ! - !
}{,ir' ' H i i l.or
~ | '
2 i I huroly %uahit thr Sslladng fep 11n :s [or your kind
Il ’ \
cant favouranle :o&si::ranrvn. ] ;
i 0
b i T
;“} Youlare kindly avar? ihe.t 1 jainpd -t AIR, Kothagudem, - ;3
: ' . ! 1 .ot
L gEoninment, on o ay Lrwnsfqr from 2ozrilatinaan, Hyp2iavad viile Diraectordtes .;
Moy Hae WD o Jhmad b Quidag oy 2 volirs 0 mooths stcyf«nt |
' ! $
| w0y crobleas bota fingntially «nd physically, ¢
- ! . ' o g
- o] H!"'A%

b Xathasmiam, I um E-vinqi.

« 1. ?y wif 4si:n 2 gla?oe 2f vl an§rtment, werVng ltﬂdﬁﬂ.
My toraksdilend ﬁn not pasuible ©3 oring Aer held on transfer jocause
ane 1y ohronic pedtrint of Rnﬂuwu ici,m. She ik undergoing treatment T
L it iHyderabad 5§ noh a,iblq tina -n1 “n2 hes c$ Lnfergo @ major e ra- ‘f
,JJ tion Tor XKnote-paip Mich gouts nearTy‘u.‘l,Jb,bUO/- The 1&T ﬂcﬁgrt- _ E
lkJQE__“FQ:Q:l’ qnypogt'sé anly ., 50,0&0/1.'_E§p remdinfng amd&nt is )
" to te vara vy vel (Retndedt M caE] ), ' ' |

] l

. ‘ * I ! ’ ! i ] :
b . . s
| ' ! 2 : 4 " I ’?j
. E = v MY aqndwno:hor ind my m?t“”f'r"‘L'" who! ontiroly do- B
. ! . | f_L-
iwnd*:n'mb érn rﬂujﬁjn; | th my femily .t idylerehad, My’ motherfil e ¥
N e dtiont vt ey asuhdreda~ica i85 . ZJLJljbiB petiont and they are
R —'3 A A ,
yniarsoing trhavaent et h}ﬂ?r;>:d1£w0u9 to ~xrpefe climatic co??itioni
fnd very poor mrdizal fdodiities resyilln, in] Xpthegudem, I could | i
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i'l::L Sring then here 3 degile ~fen oo, o * ‘ |§
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Y . ' S )
t ) ! o mee | ]
j h Yo [Mareovar) tnis | l.in 1575 agthly polluted'are?'not ,
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. F Contd., (2)

The relevent certificate are enclosed for-yoJr kind reference,

. il
Also I am sfreid that I am unsblg to look-after my growing
hitdron befag avay from Laem pupncivlly :hnA thay «ro in nood of
1ldorly «dvise and guilsnce, E
Titing tnese very rrasons I hai rap{esented that I raquired
3 rr:nQEeg_igiiiiﬁrabaﬁ ooth t2 rejein my hedlth and to look after

Cam— weat 8 e - —— e Sr——r— 4 ———

omy @iliny 4if=2, Motier & Miothor-in-law, Thulfrequent visitg to Hy~

t derabad increases my filaancial bhurien,

s

— | .

o
A

A

J
’, '<. .
P In viaw of my oxtrome situation, I, fr2quest you to consider
|
: my roprsentation sympdatheticslily unier hunzditarién grounds and
trwanfor a0 Lo VIR/S99/DDK/D“C/ Hylrrabad at [the cerliest @s possible
dor -ich art of kindnans I ohall avar bo ;rqatful to you,
! . 4 aithfully,
| .\_\ < | s
i \ "‘ﬁg
| . . ' (Ho ’ h
‘ * & /(J/ ACC
|
//’Copy to D6 (3rd i.2. Dey DDA- oy name) Z,11(Section All India Radiqg
T Akashvani 3havun, X7w 2. .11. HWith 4 raequast to intd?veno
1 in tnir netcar for iremedi.te sctiong
- l
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N | GOVERNMENT OF | INDEA! 4
ca\ ALL INDIA RADIO : HYDERABAD |
' | £ 54 l |
No. HYD.1(7)/97-8/ ‘ DT.21-2~97,
The Station Engineer, | |
All India Radio, .
KOTHAGUDEN. | o _

1

Sub: Request transfer of SRi M.Satyam, Accountant,
All India Radio, Kothagudam. '

Ref: YDur lr.no.21(MS)/96-B/2969 dt.30-1-97. !
. t % X |

Roference’ is invited to the|letter dt.30-1-97 cited
above. I :

This is to inform that the joint establishment ' commit-
ton for tranfer/postings of administrfative staff of : AIR/DDK
stations of A.P.zone has met at this office recently to onsider
tFe requost tranefers in the cadre of |Headclerk/Accountants of
AIR/DDK stations of A.P.zone, It has b}nn decided by the commit-

tee that it is found not possible td cofsider the raeguest trans-
fer to HYderabad in respect of Sri M.Setyam, Accountant of your

office foripresent. I
~

However, his request for transfer has bsen rotad by
this office and it will be considered a. an appropriate time. He
may be informed accordingly. ‘

YourL farthfully,

) '
Anmxursranwzvéfggé CER!
tor BTATION DIRECTOR.

|
P
P a4
ot

' \




Al

)\'_ e s .C{_ # ' Dt‘ 25"2-97.
. IR T S .
LI N T T R"]io' !
, e - e “o
Sk
L e tor Y onnpald,
Coet 2,00, can, oy nha),
als 3110 n.. "o, .
F 2 .ni On .,
Forit ot _tr~-t,
‘T I3~ 110 -02, .
(Tarsuvh Eropar Channel)
Jubg- Transfer in the cadre of (jead Clerk/Accountant/
3~nior Store Knepar in AP Z na,
Refi- 1, My repr~sentation addrpascd to 3D AlR, Hydrrabad,
copy endorsed to Directorate vide Latter No,
21(43)96~8 dt: 30-1-97,
2. D3 AIR 0%.Ho.7/14/94—5§1.dt| 1=3=94,
Ar, =TT

I huibly «ub it the follosing fuwlljncs JOr youc k;%d and

' “avou ole conusd  raticn. I um faciny many grobl=ma both finuncially

r's
- -
N

)

n-
1

- a
-

radcully.  In this rejard, I aove subnit -3 s=veral reprraenta-
"0 Tonul #rld, i Dir~ctorate, inclyiing the raopresrntaticn
' ef 2.1 Cooy eacldied to considar ap fequast sympatnatically

~ iz .l rsanis,

I furtnr _tatn that the follgving Gfficials ar- working

:t“sz-rwn:d ;inceﬂa_lgnl Eiﬁc_ag gt:t:d_a:lgw

ul;ng.

tororeierrel o U2.2, (Copy 2aclauel),

Lo I 4
hol | of

o_'l
PR

LI I S - e Sr o R e m wr W m M e e e

R ¢ tdgnition langth of servic-
______ N e e e e e e mame e o e d me e Jronder~a at Hyderio
rl W, Yadujled HC/hC
D::CL Hyd. 10 yairs

£l b. tuanaida Sarma Actk, I (

1 Zhe furuchotana Reddy.,” e I . 2k y~aro of
Tl 3. a4 R0 S JUll " Long atanding

b A Vv o A/C X nt Hyd=raad,

£ by --l-"iicl / .\/\:

—h---—.—---.-------—---u- e e T

ut til) dite Ho sction has
ooy v Zonsl Stition rej.rding the tlenaf-r oF Long ateanding

Dicr-2tor.'t= hus gked the clnriftcntion »f Zonal Hrad vide

e 1 e O e adidat-, a1 have natn trancf r-4, Mich is not

bt o L/ sesonees. I request you| t2 1.)vise Zonal Station
Sty tranafor L a4 kly to dyderanad bn wedical groundse,

Mnye, !

[ {:1e 30TV %)
AT CGL T D

i
- Lbtatdan Dirfetar (Sed gabir Ahated, 3D- by ncna) All India R340,

Byi~ri.>.4 “or fnfor~-tion ang n#crqaary detion,
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GOVCRNMINT OF INDIA
ALL INDIA R.DIO : KOT4\GYDIM

- s .

dnp 21(115)956-5 Dt 25-:-97.

3rd 3.S.D0, DDA, oy nome),
A inid s Rado, N
AX My o g Pon Mo Flnd-

‘_{ .\: ,-\_ A \" q..o' n“ﬁ&b Ll !

wer Yr-atar 3ehoral, l

Subi- Ifransfer i6 the cadre of HC/AC/JSHE in respect |
t of Sri M. Satyam, Acct. to AXR/DDA/EBS, iyd.

. - - - |
Jig,

Pleaze £ind enclosed herewith 8 gepressntation in respact
n€ 2ri M. Sacyan, Accountant for Sympathetic consideration on Medical
jron 13 of 6=17 nd gifes i I am vell aware of his family problens and
rmve wendiny hie transfer to any Station of AIR/DIX/C3IS/DMC, Hyderabad \.F
, Blil .=:ling 1t a3 a f~ouine case, '

&
‘*’ It is therefore requested to kin&ly iook in to tha matter
r n e 3D, All India Radio, Hyderzbad to tranaf-r him to Hy.lerabad
. I f taly sith 2ut “art ~c dnlay, 1

An early «ctinn in the m.tter i. requeated,

Yours fauithfally,

S§§%NL'“

(M. SOMESN\RA RAC),
DRAYING A'ID DISIURSING OF "ICE,
| for STATION 3.3INEBZR.
‘} = oen, Cog oabimd | .

A

-
N

~oms £ the Statinn Director, (Srd Kabir .'slunmd, 5D by name) fod informatior
.ad nac~g.ary iction, with r~ferepce to. letter No, 1(7)97-2,
ity ?21=23-97. It 18 stated that hgg wifé ia undergoing the Knee
operiation in the month of April, 97, wh1¢h costs ne:rly s, 1,730,000,
the FLT Bepirtm~nt extends a suppbrt of only s, 60,000/~ %he
reainingy wount t2 be borped by the official, ind he atates that
A~ cuan b= ole to extend his suppbrt tolhis wife in caie he i3
tr-n.fersd to Hyderaband vefore thy manth of April, 97,

3

g
W n /
31 STATI 1'enddb, R,
| ,

i
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si.
NO.

L

5e

6.

7o

Be

9e

10.

1.

Description of documents relied
upoOnie

2-1-1993 copy of the Judgement of
the Central ﬁdministzgtive Tribunal
Hyderabad Branch at Hyderabad in
0.4, NG 659/91.

1=6=1994, Transfer o;der‘No.2/94-S
in letter No. Hyd., No.1 (7) 94-8 of
(Sri. V.V. Sastry) Station Director,
211 ‘India Radiom, Hydersbad.

6=-6-1994, Application 0.4, No, 638 of
1994 filed by the Appligant before

the Central Administrative Tribunaly
Hyderabad Branch, Hyderabad.

8-6~1994 Judgement of the Central Adminis-
trative Tribunal, Hyderabet Bench if ’
0.A. No. 638 of 19%%. |

5=7-1994 Order on representa{ion dated
2-6~-1994 by the #Applicant to the sStation
Director, 411 India Radio, Hyderabad,
rejecting the representation concern=

ing the transfer order to Kothaguden.

12=7=1994 Représentafion made by the
Applicant, through'pfOper channel to the -
Director Genersl,SaII Section, All India
Radio, New Delhi - 110 001, against the
transfer to Kothagudem. -

2-3-95 Mazdical Certificate obtained by
the 4pplicant. S

05-4-1995 Medical Certificate obtained
by the Applicant.

8=2-1996 Medical Certificate obtained by
the Applicant!s wife fram Sri.Deepti
Rheumatology Centrey £.%,Guards, Byde rabad.

1

32 At

¥
23 A
35 By
EN )
;:3 67 f3-10

contdQQBO-
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IN THE CENTR&L ﬂDMINISTRATIVE TRIBUNaL, HYDER4BAD BR

‘Za'\ ’ )
comzunicated by Dy. Director of
) Zdministration (E), Ministry of

\ﬂt) Infommation and Braodcasting to .
;Lt O\ ‘ Heads of All India Radio Stations

|
H |

)
E
C
1

mT HIDnRﬁBAD.

Appliéationpunder.Section_19 Of.the.ﬁdministrative T
Act, |

0. 4. No,. of 1997.

Between:

M. Satyam, S/o; M. Prakasam,

Ed 7 years, Accountant; . ' |
l India Radio, T L |
Kotha udem = 5076£‘l0i ' o. dpplicant

DirectOr,

Doordarshan Kendra,
nantapur,

Hyde I‘abad'.

4%r~—ﬁ:?5iﬁrngh~ 49
sﬁna-as%—kncwn—“ ()ﬂi
Executive Engineer,

Civil Construction W1ng,“
411 India Radio, T |
Hyderabad. ++« Responde

Descripttan of documents R
Relied upon. ' Prassocy, P21

1e APPlication;

4-8-1981. Transfer policy prificiples |

and Director Eeneral, #11 Indig =~~~ T 7
Radio, New Delhi., . | |

contd..
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. Description of documents : r
. relied upon. Page!{No,

----‘—--ﬂ--ﬂ--——-ﬂ---—‘--“--—HI

12, 25-10-1996 letter given by the ipplicant
+6 the Station Director, All India Radiom
Hlderabad, regarding the representation the
applicant vas alleged to have given to the

President, Adminidtrative Staff Agsochation.

13.  30-1-1997 Representation mzde by the i : |
Applicant to the Station Directd, All l %?
Thdig Radio, Hyderabad, requesting his %;:EB )
tiransfer to Hyderabad, under copy to the

pirector General, S.II, 411India Radio,

New Delhi. 3 I |

Al India Radio, Hyderabad'after the i /- .
meeting of the Joint Establishment Committee o 13

op transfer / postings of Administrative
taff, rejecting the representation of the

| |
1he  2NM=2-1997 Order of the Station Director, : ‘[
!

pplicant.

15. ‘5-2—1997 Repre sentation made by the
applicant to the Director General, All
ndiag Radio, New Delhi, through proper
hannel requesting transfer to Hyderabade

164 5-2=1997 Letter from Station Engineer,
othaguden, forwarding the representation

£ the fpplicant dated 25-2-1997 to Director

eneral, AllIndia Radio, New Delbi reguest~

ng transfer to Hyderabade

m For Use in Tribunal's Office

Date of filing

Registration No. ' H
{ i

Signature for Registrar
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CORAM :

IN THE CEN

Betusen :<

f’l .Satyam

And

1. Station
All Ind
Uyderah

24 Diracto
Doordar
Ramanta
Hydarab

TRAL ADMINISTRRTIUE TRIBUNAL 4 HYDERABAD BEN
AT HYD%RABAD

ORIGINAL APPLICATIDN JNO, 1288[97

[
DATE Of BRDER 1 kP 29-09—19973

oo Applicant

-Oirlctor.
ia Radio,
ad—SUD 004,

ahan Kendra,
Puro
ad.

J. Executive Engineer, .

Civil Construction Wing,

All Iﬁdil Radio,
Hydergbad,
«e Respondents
Counsal for the Applicant :: Shri B8.5.Murthy

Coungel fo:

r the Respondents:: Shri N.R.Deveraj, Sr+CGSC

- L L bad

THE HON'BLE SHRI R.RANGARAJAN i MEMBER (A)

THE HON'B

b

. o , .
SHRI B8,.5.JA1 PARAMESHUAR ¢ MEMBER (J)

. V.
(Order per Hon'ble Sufl R.Rangarajan, Mamher (R) ). . -

[ B X J 2.'

..,-
i
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JUDGMENT

per Hon'ble Sri R.Rangarajan, Member (Admn.) |

L i 3

. ® @

Heard Sri B.S.Murthy for the applicant and Sri

N.R,Devaraj for the respondentg,

2. | The applicant herein is now working as Accouﬁt&nt
in a11 |India Radio, Kothagudem. He was earlier transférred
- from Dgordarshan Kendra, Hyderabad to Kothagudem in 1Qé4.
| |
The ap$licant now prays for re-transfer back to Hyderabad.
He was|informed by Lettér No. HYD.1(7)/97-8, dt. 21.2.1997
(Annexure A-13, Page 45) that his request for tranffer; has
been noted by the Office of the Station Director and it will
be considered at an appropriate time. But the applicaht
15 not|satisfied with the reply given. He wants to come
to Hyderabad at the earliest. It appears that he has
submitted a representation to the Station Director wiﬂh a
Copy tp the Director General, dt. 30.1.1997 (Annexure Q—iz)“
) . , ) .
But thf Learned Counsel for the respondentssubmits that it
) .

is only a copy to the Director General and hence it might

Mot have been received the attention due to it. However,

' o -

in para 6(j) of the affidavit the applicant submits tﬁat




he had f

addresse
through

He furth

forwarde
A-14+ |
for the

forwardet

to expec
However,
our notig

Tepresent

station E

his repre
In any ca
the Direc

dispose ¢
3.
dt.21.2.1

to the Co

applicent

J6

But even that too is not replied.

-
e

urther submitted a repreSentation-on 25°2f1597

d to the Director General, All IﬁdiarRadio; NewiDelhi
the Sta;ion Engineer, All India Radio, Kothaguden.

er submits that the above representation was

d by the Station Engineer on 8.9.1997 by his letter'

The Learned Counsel

réspondentssubmit§,that the representation wés :

1 only on 8.9.1997tand hence it is too premature’

any replﬁ within a short period'of 21 days.

the learned counsel for the applidant briought to

(Annsxure-15 to UR)

e the letter.&*%f’ dt. 25.2.1997,fwherein his

ration was forwarded to the Director General by the

ngineer, Kothagudem. Hence, it is not clear when

sentation was forwarded to the Director General.

se, a representation had already been forwarded to

tor General. Hence, the Directorate h-as to

f the representation in accordance with the law.

This 0.A. is filed for quashihg the letter
997, (Annexure A-13) and for a conseéquential direction

mmittee to reconsider the representation of the:

——

vee 4

P,
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L
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4. The quashing of the letter dt.

1

21.2.1997 will be

detrimental £o the appliéant as his name already notéd
. /:-.}

will a%fp bheveaken out from the register for transfer to

Hyderabid. Hence, we are not interested in quasﬁing the

letter dt. 21.2,1997 when the Committee has already saig

] . .
that his case willbe considered in due cour
)

us to remit this cyse back to the Committee for -

i
se. It is noi;

use for

Teconsideration. The only direction that can be given

in this 0.A. is to the Director General for consideration

of the representation of the applicant in accordance with
the law.,
) ,
5. In that view the following direction is
given :

The Director Gemeral, All India Radio, New Delhi,

AW IR PR e n ARy S TR A,

should consider his representation dt.25.2.1997ﬂ

e

sald to have been forwarded to him either on

8.9.1997 or on 25,2.1997, in accordance with thé

i

law within a period of two months From the date:

of receipt of copy of this order,

=

]




B

at the 3

STk
avl/

: S5'%s
i :

! ' B
The Original Application is ordered accordingly
51 | A

dmission stage it%elf. No order as to cbsts.

(R.RANGARAJAN)
-Member (A)

B ¢

b

. b
Dictated in %Open Court. '
: i
' C
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Copy to:=-

1.
2.

3.

5, One ovy to MMr, N.R,Devéiraj. Sr. CGSC. CAT, Hyd.
6. one Copy to The D.R.(a).

7. One Dunlicate Copv.

Upr,

“-

The Station -Director, All India Radio Hydersbad-4

The Director, 2 Doordarshan Keendra, Ramantapur, Hyderabad)

The Executive Enginerr, Civil Construction Wing, All India
: Hyderabad .

One Cony to\Mr. B.S. N'urthy,-ﬁdvocnté, CAT. Hyd.

\or

Cge/'

r.dio,




TYRPZD BY CHECKED BY
COMPARED 1Y APPROVED BY

AN THE CENTRLL A I STRATIVZ TRIBUNAL

THI HEG'OLE SHRI RLRANGARAJAN s M(A )

THE HON'BLE SHRT B.5.JA1 PARAMISHWAR :
M (1)

Dated:___;?‘ ? S-?r/j

GRDZR/ IunGMatT

M. alBb i,

-

a.ﬂ.wé;' /Ei_gf???f‘?‘j;)

Admittal and Interim Directions
Issued

Allouwe

Disposgfed of with Dirsctions
Dismidsad .
Dismigsed as uithdraun
Dil‘c‘rﬂi

Ordared/Redertsad

No order as to costs,

YLKR | IT Court

T TRshREE—
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